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None appears for the applicant on repeated calls. 

For the Respondents M1,R.C.Rath,learned Standjrg Counsel 

(Raihays) is present. Since a question of limitat.cn is 

involved we propcse to take up that questicn on merits. 

Ueard Mr.Rath. The applicant has prayed for 

a direion to reappoint him as a Fireman Grade II,  a 

post which he was holding previously as alleged by him. The 

applicant really challenges the Order passed by the Railway 

Administration in March,1980 which was given effect to 

from 1.4.1980. The application was fileo in May,1988 
after 

i.e. 2½ years/thiTribunal came into being. Since the 

order complained of is beyond the period of three yeais 

proceding the constitution of this Tribunal and as the 

application has been filed beyond the peLiod of one year 

from the date of constitution of this Tribunal, the relief 

sought for is clearly barred by limitation.Hence, 

this application dismissed but without costs. 
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